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Hon'ble Mr. K. Opayya, Vember (A i

( By Hon. Mr. Justice U.C.Srivastava,V.C.)
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;xf- _.L The applicants were engaced as'Casual Labour' o 4:_
g_ 2.9.1987 and 5.10.1987. Their services were abruptly terminatasd
'E-.;: on 24.3.1988, As there is some variation of the dates of
. }‘.;J'r - appointment of the applicants as has been stated by the o
H".." respondents in their counter affidavit, but even then from -, -
. :_ | the records, it appears that they have served more than £
il-'# .ol 4 months . It appears that & = vigilepce enquiry has been
l g ‘_ﬂ made and it w3s found thet some Headclerk has taken money
:L_—; i 4 from various persons and 1issued appointment letters and

on the basis of the appointment letters, the appointments

were ma3de. The applicants have denied the said assertion and
they hayetsaid that no enquiry,vhatscever,has been mede and
they have not been given any ¢pportunity to dispute this

phdege tagainst him.Thus, according to them, their services

have been terminated because of a particular charge again:st. PR :

him and in respect of which n© enquiry was held and no -.L

opportunity, whatsGever,has been given to the applicants to s ;
refute the same. The leamed counsel for the respandents h@g*‘i %
_— Y e

91£eedmliance n  our judgment dated 28,11.1991 in Wf‘-r-r T

e "
e, 1 i

- NO. 487 of 19689 and has pleaded that ofcourse, the same
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_ rellef can be granted to the applicants, in w we h
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ir part.But there _ ﬂ;ﬂﬁﬁu'.L'_. R
in ﬁiﬁt c&sn ke applicant did not EWW 4 W service,

m here in this case , they have amhtyd%
snd had attained the temporary status.

24 The contention on behalf of the mspmﬁnnﬁs 19 eq
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correct 'l'li:ﬁeagpﬁcaats were working fraudulently, and m, 'L,‘ 8

same is discovered and latjer on, the  temporary status :“b.#
Fo
will not be available to them. In this case, it is found that

R

the applicentsihave no option but to succumb to the Bm,ssm.

e

which accured upon them, by the headclerk of the office. The
applicants will be restored back in the service. The applicantd'
case shall be considered for reappointment as the case e

e —

of the other applicants has already been considered earlier.

3.  Accordingly, the termination order of the applicants
will be deemsid to have been cancelled and the applicants
will be peinstated back in the service. The applicatien is

disposed of with the above observations, Parties to bear
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